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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Yes. How can a 
Joint Select Committee [be constituted 
without its coming to Rajya Sabha? 

SHRI ANANT PRASAD SHARMA: This 
is what I want to know from the Government. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Just listen. After the 
Lok Sabha takes whatever decision it likes, 
the Government naturally in its wisdom will 
have to come to this House. 

SHRI ANANT PRASAD SHARMA: Is it 
necessary? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Why not? 

SHRI ANANT PRASAD SHARMA: In 
view of the protests outside the House and 
also inside the House, is the Government 
going to come up at all? 

SHRI JAGJIT SINGH ANAND: It is well 
known that the Congress, the Congress (I), the 
CPI, the CPI(M) and the unions affiliated to 
the ruling party are on record to want to kill 
the Bill. Sir, the majority in this House is 
opposing the bringing of this Bill to the House 
in any form. Therefore, I would request the 
Government to withdraw the Bill, in order to 
save the time of the House. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Aand and Mr. 
Sharma, you will bear with me. You have 
expressed yourselves. They have introduced it 
in the Lok Sabha. Let us watch its progress 
and again next week we shall raise it and find 
out what ha.: happened there. 

ALLOCATION OP TIME FOR DISPOSAL 
OF GOVERNMENT LEGISLATIVE 
BUSINESS 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I have to inform 
Members that the Business Advisory 
Committee at its meeting held today, the 24th 
November, 1978, allotted time as follows for 
Government Legislative Business to be taken 
up during the week commencing Monday, the 
27th November, 1978. 

 



 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Shahi, the 
House has its own conventions. Let them 
come before it. 

SHRI NAGESHWAR PRASAD SHAHI: 
The House is supreme &.s against the 
Business Advisory Committee. We can 
change the decision of the Business Advisory 
Committee. Sa we are not bound by it. We 
can change it, 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You are introducing 
some new element. 

fcHRI NAGESHWAR PRASAD SRAHI:    
Not a new element .  .  . 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): There are 
conventions. Mr. Shahi, you are an 
experienced Member of this House, a long-
standing Member. You must know .   .   . 

SHRI NAGESHWAR PRASAD SHAHI: 
Through you, Sir, I convey to the Leader of 
the House .   .   . 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That is all right. 
 SHRI NAGESHWAR PRASAD SHAHI: . . . 
that the time should be extended. 

MESSAGE FROM THE LOK SABHA 

The Suppression of Immoral Traffic in 
Women and Girls (Amendment) Bill,  1978. 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Suppression of Immoral Traffic in Women 
and Girls (Amendment) Sill, 1978, as 
passed by Lok Sabha at it-s sitting held on 
the 22nd November, 1978." 

Sir, I lay the Bill on the Table. 

THE VICE-CHAIRMAN ,(SHRI ARVIND 
GANESH KULKARNI): The House stands 
adjourned till 2-St 
P.M. 

The House then adjourned for 
lunch at thirteen minutes past one of 
the clock. 

The House reassembled alter lunch at 
thirty-five minutes past two of the clock, the 
Vice-Chairman (Shri Arvind  Ganesh  
Kulkami)       in    the 
Chair. 
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